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| TEM NO 31 COURT NO. 3 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s).23530/2004

(Arising out of inmpugned final judgnment and order dated 06/07/2004
in SCA No. 235/1980 passed by the Hi gh Court O U P. At Lucknow)

RAM DElI & ORS. Petitioner(s)

VERSUS

RAM PRASAD MAURYA & ANR. Respondent ( s)

Wth |.A Nos.7-8 (Appln.(s) to bring on record Lrs of deceased
respondent no.2(i) and C/ delay in filing substitution application,
interimrelief and office report)

W TH CONMT. PET. (C) No. 72/2013 In SLP(C) No. 23530/2004
(Wth appln.(s) for exenption fromfiling OT. and )

Dat e: 08/ 08/ 2014 These matters were called on for hearing today.

CORAM :
HON BLE MR, JUSTICE T.S. THAKUR
HON BLE MR JUSTI CE ADARSH KUMAR GCEL
For Petitioner(s) M. Rakesh Kumar, Adv.
M. Ranmeshwar Prasad Goyal, Adv.
M. T. WMahipal, Adv.
For Respondent (s) M. Pradeep M sra, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER
Hear d.
SLP (C) No(s).23530/2014:
We do not see any nerit in this special |eave petition,
i s hereby dism ssed.
Connt . Pet. (C) No. 72 of 2013:

whi ch

We see no reason to proceed with the contenpt petition and

the sane is di sm ssed.

Signature Not Verified

Digitally signed by
Mahabi r Si ngh
Date: 2014.08. 08

( MAHABI R SI NGH)
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Reason:

( VEENA KHERA)
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